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(b) Amount feleascd to O~ovt , of W~st 
Bengal by the Union Government for State 
Plan Scheme, Natural Ca 'amities etc ., 
during the Sixth Plan period. 

Amount 
(Rs. in crores) 

(i) Normal Central assistance 671.13** 

(ii) For External aided 
projects 

(iii) Por Hill areas 

(iv) Non-Plan Medium 
Term Loan 

(v) Advance Plan as istance 
for drought relife 

(vi) Non-Plan grant fo1' 
natural calamities other 
than drought. 

Tofa] : 

91.02 

30.41 

414.43* 

82.48@ 

40.46 

1329.93 

NOTE: 1. **includes sum of Rs. 0 30 
crores released during 1984-
85 for relief Assam ft,fugees. 

2. *includes of sum of Rs. 
340.7l crores released during 
1982-83 as terms loaD for 
covering opening defici t. 

3. @includes Rs. 3 crores as 
advanced plan assistaoce 
fOf ' flood during 1982·83. 

.Higber Custom Duty on Drug Intermediates 

931. SHRIM TT N P. JHANSI 
LAKSHMI : Will ' ~L .r. ;nister of FINANe 
be pleased to sta t : 

(a) whether it i ,a fact that the smalJ 
scale bulk drug unit in th c untry are 
not able to m nu.(acture the bulk drugs 
which are at pr sent being imported due I 
hi h [' ust m duty (n Ih drug iOICr· 
m diates than that levied on the final drug 
ir If; and 

(b) if I the reps la'k n by G vern-
m n1 in the rna Iter to enC'lura maU 
sc Ie . ctOf to pr du e the dl ugs 
indigenou Jy ? 

W, lien An wets 

'THB MINISTER OF STATE IN THB 
MINIST Y OF FI CE (SH:RI 
JANARDHANA POJJARY) : (a) a a (b). 
The price' of bulk drugs are tatutorily 
controJled and in fixing tbe price, Jan ed 

. cost of import of the ioterm~dia{es i taken 
in to considera lion. The maH ca Ie s c tor 
unit s are also manufactur ing bulk drugs. 
Small sca le seclor units are not r .. quir d to 
obtain any industrial licence befor~ re 'ort-
jng to the production of bulk drug and 
they are also freely allowed the imports of 
intermediat and ch~micals in accord nee 
with the import policy in fore . The cu ~ tom 
duty on drugs and drug inrerm diates are 
reviewed from time to lime in cons ultation 
with the administrative Ministry. 

Increase of Price of Cigarettes 

932. SHRI AKHTAR H <\ N: vvHJ 
th e Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that price of 
cigarett~s hot up to ~Jmo t doubl", 'the 
rates during the last two mJnths; 

(b) j f so, reasons therefor; and 

(C) the steps being taken to check the 
prices of cigarettes? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF FINANC (SHR 
JANARDHANA POOJAR Y) : (a) to (C). 
There were r ports of cigaraH pricw of 
diif!rent br nds bavi"g gone up ·,in the 
m:uket during the J 9t tw m. n th. ne 
ext.)nt of incre!lse in the prkes v ril! d a 
bet ween different brands and a IS for to 
arne braed a betw en on~ rolf t aDd 

anotber. 

Prior to 2 .. 9·1985 th xci e uty on 
ei ar He "ari d wi th v ry fivc~pai 
chang in the pric~s of cigar tt s . It Was 
fund that ome manufactu rer f cig ( ' U 
were cleatiog id ~ Jlti I br nd ' at tw pric 
paying duty on lb lowe price snu ~lf'o 
th eat the hi h r pri • 1 rd r t.) 
minimi e th "f r ch m III ul' 
the Qovernment inrroduc d a I vi 
truClUre on c; arCH 00 2- - t Q( 5 
nl five r ~ f dut , f Jlo 'd 
trpu1a tion tb t the urr cc d 

brands of cia rcUe should b 
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by a centr I authority. These changes were 
foll ow d by temporary d i rupti n in the 
clearnce of cigara l( II from tbe factorie 
for ome time which wa exploited and 
cigarettes of va rious brands were sold in 
the mark:l at rices higher than the 
declared prices printed on the packages of 
cigarettes for retail sa le . 

There is no pr ice cont rol on cigarettes. 
State Gov rnmeot h lV .... howev .. r been 
advised to take sui table actioo und "r the 
provi ion ' of the Standards of Weights and 
Measures Act, 1976, and the Rul~s made 
thereunder. 

Diversion of Mon y Towards Ostentatious 
Expenditure on Marriage 

933 . HR I SANAT KUMAR 
MANDAL : Will the Minist r of FINANCE 
be pleased to state: 

(a) whethe r it is a fact that many 
or rate cnterpri t:s diverted huge amounlS 

of money toward. o5 tant a tious expenditure; 
and 

(b) if _0 , the step Government pro~ose 
to take only t ch~ck the present ostentatl~us 
exp ndi ture on marriag s and other ~ocl~l 
corporate functions in 5 star hotels In big 
citi but also to examin the concept of 
Expcnd itur Tax? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF FINANCE (SHR[ 
J NARDH N POOJAR Y) : (a) and (b). 

he a essing offi ... r, are empowered to 
di allow any expenditurd which i not 
incurred wh Ily and xclu ively for the 
purpo of u iness. S ction 133A(S~ of 
th Incom ... -t x Act, 1961 al 0 autborl es 
the e ing offi;er to enquire into . the 

I and ouree of 0 tenta tJOUS natur sc 
xp~ndi l ur 

fun tion . 
on marriage nd other ocial 

Th 
apr> i It 
lit Y fm 

r rt l 
lax lin 

vernmen t have decided to 
mmitr e to study the desirabi .. 

vin t w rd exp nditure, wholly 
a th a e f r pro r sive 

f in ividu , nd n a-corporate 
nd t c min the im plio ti 0 of 

of tax n exp nditur in II it 
'Hti ' ul rl in r lation t t xation 

t't tor. 

lastalmeat of Dearness Allowance Due to 
Central Government Employee 

934. SHRI MANVENDRA SINGH: 
Wi JJ the Minister of FINANCE be pleased 
to state : 

(a) the number of instalments of 
dearness allowance due to the Central 
Government employees as on 31st October, 
1985; 

(b) out of tbese instalments how many 
instalments of dearnes allowance had been ~ 
graoted to the employees upto September, 
1985; and 

(C) when tbe rest of instaJments of 
dearness allowance would be paid to 
Government employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Conse-· 
quent on the average ind ... x cross ing 592 
points at the end of July, 1985, one more 
instalment of D A. became due for consi-
deration w.e.f. 1st August, 1985. 

(b) Ni I. 

(c) PJymeot of each in talment of 
D~arnes Allowance to Central Government 
employees cost exch quer approximately 
Rs. 70 crores per aonum. Tberefore, 
ques tion of payment of each instalment haa 
to be considered carefulJy with regard to 
their impact on the economic siruation and 
the Budget. The question of sanction for 
payment of the Government is receiving 
the attention of the O .A. iostalment It is, 
however, not possible to indicate any 
time-limit for taking a decision ;n this 
regard. 

Infr structure Facilities at Tourist Centre 
In U.P. 

93S. SHRI MANENDRA SINOH: 
Will the Mini ter of PARLIAMENTARY 
APFAIRS AND TOURISM be pJ a cd to 
tate the amount spJnt by Un i 0 Govern-

ment durin the pa t three year ;n develo-
pin the infr tructure f ciJlite in tourist 
coote r Uttar Prad h town-wi e details 
tbereof 1 




